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hearing other than . iz, 11.88 oelrc'
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IN THL CENTRAL ADMINISTRATIVE TRIBUNAL.

REPLY TO GPC NO. 72/88 (om ﬁA No.a‘94/88)
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It is hereby

-sectlon 12 of the Contemot of Courts Act l°7l that I beg

apolog for breachlng the saig sectlon and further pray to
Y

grant me a fresh date other than 14-11

Hollday by Gocvernment on 10—11-88
(2)
94/88 The GOVl.

Recrultment Rules 1979 (v1de annexure 37

abbllcatlon no. 984/88 (C) ) v1ce enrexure 1 of thic

cztion enclo sed s,

F.rO. ﬂ6011/10/86-ea,1¢ P.C. DT. 5.,¢,88 ) to
J{_up':)ed . ’

Rules 1979 may beééE?ﬁﬁfé to implemert it till the cd-ie the 4l

being

Review a:,llcctlﬂn no.94/€8 is/decicded by Honourablc

referring to pere Rule 10 of  The Cent

- Once again I beg apology for

12 of the C.- C. nct 1971 and‘pra} Fcri, Frouh date of
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suomltted under sectlon 2(c) réad w1th

=88 which declared as"

In adoltldn to the remedles to my rev1ew appllcatlon no.
oF INDIA has passed another amendment order to

at page Jltp | By

I Dr:y that amendment,order (cozy of MiF

the Froo-

em - Rl
Trisunal,

rel Administreotive Tri--

bresching sccticn 2c of sectiof
. P 7

_‘\;,1 | BANGALORE
REPDY Tok . :
C.P.C.NC.72/88 (1n RA NO.94/88) | /-%\ Dma:%/.Z/
BETWEEN {
REVILv APPLICANT Sri. G. V.BHAT.‘ueDo ' v
_ ;)/, - OFFIC: OF THE a.C, CEN EX. MYSORL.
{ RESPONDENT, . 1*) THE CHATRMAL. CENTRAL BOARD OF
/ - ' - CUS:OMS. & CEN.EX. DELHT. o
2) The Sccretary. Cenitral Board of
Customs & Central excise, Delhi.
Y : : 3) The Collector of éentral Exc1se
T ‘ Bangaiore. '
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" Advocate lor Appllcam R
, snn m.s. Padmarajaieh

i

*O , ln the central ndministrathra C
: galorp, ‘Benoch, o
B ngalor. i T e

,Tx‘ibumm Ban,
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R c.v.sr.at_z <
L T S Advocate ‘for Respondent
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Date: Office Notes 3 J -7 7 Orders of Tribural »

FP VC}'(PS)M(A) R 5 ,
DECEMBER K 1988
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. On the suo motu contémpt proceed—
ings ini.tiated by this T“ribur'ml,_ the
reépondent/accpsed very iiéhtly realis—
ing the nistake committed by him has
tendérgd a \;'ritt.en apolcégy. He ‘has
appeared in. person to-—‘day“ a‘nd. regrets
for his indiscre&‘ectiongand tenders

0
Hl

unqualified apology for ‘writing the

Complamant by Srii M.S.Padma-

ra_]alah Respondent/Accu‘sed is in
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satisfied - that :the ‘respondent/is:

- Haccused had written the ' ‘lettér -out

ignqrance.'énd nof:fﬁéliberatelyfz_g“
We cdnéider Pit ~proﬁef to aécé?f‘{fﬁg‘i;fl
nqualified ~apology tendered  by. the ..
ponderit/accused  and-

<

dfop  thesé;‘4

empt “of Court procaedings.g' We; .

efore; - .accept’ the : unqudlified"

ogy - t'erig‘elr.ed"_ ,by'A the - respondent/-

Sed‘and‘dIOpjthe“cohtempt“bffCéﬁrtr}j

eedings;
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BANGALORE BENCH
LR R

CONTEMPT -

CENTRAL ADMINISTRATIVE TRIBUNAL

Commercial Complex (BDA)
Indmranagar ‘

Bangalore -~ 560 D38
.Dated ] 2? DEC‘&%@%

/59

.

PETITION(CRIMINABY| 1cATTON N, 72
IN REVIEW APPLICATION NO. g4/gg :
W. P, NO,
Applicant(s)
Union of India (Cheirman, CBEC, Delhi) u/s
.TO & 2 Ors

1. The Chairman
Central Board of Customs &
Central Excise _
Central Revenus Building
Indraprestha Estate
Dalhi '

2. The Secretary
Central Board of Customs &
Central Excise
Central Revenus Building
Indraprastha Estate
Delhi

3., The Collector of Central Excise
~ ‘Central Revenus Building
Qusens Road
Bangalore -~ 560 001

Respondent(s)
Shri G.V, Bhat

4, Shri M.S. Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001 e

5. Shri 6.V, Bhat
_Upper Division Clerk :
Office of the Assistant Collsctor
of Central Excise
Divisional Office
flandi Mohalla
Mysore - §70 021 -

2.t Loee
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Subject : SENDING COPIES OF_ORDER PASSED BY THE BENCH "*"

c. p.

Please find enclosed herewlth the coF

passed by this Tribunal in the above salql

%%&O/W

Encl t Rs above ’ .- ' lecL“

application(g) on _ 7-12-88
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